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The following Bill was introduced in the Andhra
Pradesh Legislative Assembly on 25" March, 2015.

L.A. BILLNO. 8 OF 2015.

A BILL FURTHER TO AMEND THE
CONTRACT LABOUR (REGULATION AND
ABOLITION)ACT, 1970 IN ITSAPPLICATION
TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Andhra Pradesh State

Legislature in the Sixty-Sixth Year of the
Republic of India as follows :-

1. (1) This Act may be called the Contract Labour Short title
(Regulation and Abolition) (Andhra Pradesh and
Amendment) Act, 2015. Commencement.

(2) It shall come into force on such date as the
State Government may, by notification,
appoint.
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Amendment of 2. Inthe Contract Labour (Regulation and Abolition)
m‘::ikdsnf Act, 1970, in section 1, in sub-section (4), in
1970. clauses (a), (b) and the provisio thereunder, for

the word “twenty” the word “fifty” shall be substi-
tuted.
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STATEMENT OF OBJECTS AND REASONS

Clauses (a) and (b) of sub-section (4) of section 1 of the Con-
tract Labour (Regulation and Abolition) Act, 1970 provides that the Act
shall apply to every establishment in which twenty or more workmen are
employed or were employed on any day of preceding tweive months as
contract labour. Similaryly, the said Act also applies to every contractor
who employs or who employed on any day of the Preceding twelve
months, twenty or more workmen.

Because of threshold limit, Principal employers while hiring
personnel or procuring commodities from tiny and small entrepreneurs
and petty contractors, find it difficult to execute contracts, as the small
units face hardship in ensuring formalities under the Act. It has been
observed that the lower limit either encourages non-compliance or
restrict the engagement of required labour as per demand.

In order to provide more opportunity of employment and to
facilitate employers of tiny and small units and petty contrators, it is
proposed to enhance the above threshold limit from twenty to fifty
workmen.

The Bill seeks to give effect to the above decisions.

KINJARAPU ATCHANNAIDU,
Minister for Labour & Employment, Factories,
Youth & Sports, Skill Development and
Enterpreneurship.



4 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therem and generally to
carryout the purposes of the Act.

As such the notification issued, which is intended to cover
matters mostly of procedural in nature is to be laid on the table of the
both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation is
thus of normal type and mainly intended to cover matters of procedure.

KINJARAPU ATCHANNAIDU,
Minister for Labour & Employment, Factories,
Youth & Sports, Skill Development and
Enterpreneurship.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF

PROCEDURE AND CONDUCT OF BUSINESS IN THE
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Contract Labour (Regulation and Abolition) (Andhra Pradesh
Amendment) Bill, 2015, after it is passed by the Legislature of the State,
may be submitted to the Governer to reserve the Bill for the consider-
ation and assent of the President under Article 254(2) of the Constitu-
tion of India.

KINJARAPU ATCHANNAIDU,
Minister for Labour & Employment, Factories,
Youth & Sports, Skill Development and
Enterpreneurship.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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